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23oriied. 

Jda: 

ewese: 

O.Jo.21/1, 21/2, 21/3, 23, 24, 124, 125 o aeRngi oodos. 

o)aer, BO ve,ßYQesdd 3.Jo:to.@:37/2023, O:11/12/2025 d 

eswesdo3. 

9)ta), dejebai do:aUF.NN.& (ajo)BesT:170/16-17, O:27I01/2026. 

dwo:05/02/2026. 

kkkk ******* * 

reNÝ, erie®nejabd I.Jo.21/1, 21/2, 21/3, 23, 24, 124, 125 Þ Baerrii Jowodo3, 

1. Though the entire issue revolves around the existence of the nallah, at present, it appears to be 

situated between two buildings developed by the Project Proponent. 

2. It is also stated that trees have been planted beyond the buffer zone. However, from the 

photographs placed on record, it is not clear whether a proper nallah exists, nor are its width and 

depth specified. 

3. Above all, there is absolutely no indication as to where the nallah ends, either from the report of 

the Deputy Commissioner or from the pleadings of the Applicant or the Project Proponent. 

4. Therefore, we direct the private parties to produce appropriate records to establish the existence 

of the nallah and to show that it's downstream in a larger water body. 

6. Post the matter on 11.02.2026. 

5. The Deputy Commissioner is also directed to furnish details in this regard. 

Annexure R-1 4
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1. J3F weNUrod I.Jo.24/10 ab 22, d.JO.124/1 boro 22, d.Jo.124/1 abd) 124/2 deda 

3. ea JBbo 3i ab doeoRuJod, J.Jo.24 De esdorioo d.JO.23, 120, 122, 123, 124, 

Sod esdosroo J.JO.22, 25 e d dE Jowdori aUE 8Roriudo 

5. Jgab daF JowO 22 d evgd dJOba ddds evd 100.0 beso ab d.Jo.22 d dao 

&JOdd JdJR v 100.0 JbeEsO, I.Jo.124/1, 124/2 d evd 70.0 beBO», R.Jo.125/ 1, 

6. Joo oBdoso, J.Jo.22, 23 bd 124/1, 124/2, 125/1, 125/2 boð Be dWod 

dad ses Jos,a»NN.2.()Beo/170/16-17 aNO`:20-08-2018 dod RoJJ ) 

9. b rboRddos, d.Jo.23, 22, 124/1, 124/2 d o0 BeO bod 88d 

v Cort 
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No.NCR (Ka)C.R.:47/24-25 

To, 

Hon'ble Deputy Commissioner, 
Bengaluru Urban District, 
Bengaluru 

Dear Sir, 

OFFICE OF THE TAHASILDAR, BANGALORE EAST TALUK, K.R. PURAM 

Subject: -

2 

GOVERNMENT OF KARNATAKA, 

Reference: 

REVENUE DEPARTMENT 

Date: 05/02/2026 

Regarding Land bearing Sy. No.21/1, 21/2, 21/3, 23, 24, 124, 125 situated at 

Segeehalli Village, Bidarahalli Hobli, Bengaluru East Taluk. 

1. As per the order of the Hon'ble Green Tribunal No.O.A.:37/2023, dated 

11/12/2025. 

2. Your office No.L.N.D.(East)CR:170/16-17, dt.27/01/2026 

3. As per the map prepared by the Taluk Surveyor 

In the matter, of the case of the Hon'ble National Green Tribunal, authority number OA 37/2023, 
filed by the complainant V. Paramesh regarding encroachment of stream/river/water body and 
its buffer zone in respect of lands bearing Sy.NoSy21/1, 21/2, 21/3, 23, 24, 124, 125 of 

Segeehalli village, K.R.Pura Hobli, Bangalore East Taluk, the court has issued the following 
order on the hearing date: 11-12-2025. 

1. Though the entire issue revolves around the existence of the nallah, at present, it 
appears to be situated between two buildings developed by the Project Proponent. 

It is also stated that trees have been planted beyond the buffer zone. However, from the 
photographs placed on record, it is not clear whether a proper nallah exists, nor are its 
width and depth specified. 

3. Above all, there is absolutely no indication as to where the nallah ends, either from the 
report of the Deputy Commissioner or from the pleadings of the Applicant or the Project 
Proponent. 

4. Therefore, we direct private parties to produce appropriate records to establish the 
existence of the nallah and to show that its downstream in a larger water body. 

5. The Deputy Commissioner also directed to furnish details in this regard. 

6. Post the matter on 11.02.2026. 

Iranslated o 

Typist AAB 
City Civil Court Comple. 
G Road Bangalore-5600 

Translated Copy 
of Annexure R-1
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Therefore, as per the above order of the National Green Tribunal Court, a map has been 

prepared regarding the nallah coming between the two buildings as per the order of the Hon'ble 

Court, clearly indicating the area of the nallah and the buffer area, and a report has been 

urgenty submitted along with the appropriate documents. as per reference (2) in tne ome 

etter. ACCordingly, the surveyors have been directed to submit a report along with tne map 

the subject, and the map/report has been submitted as per reference (3), and it has been 

verified accordingly, 

I· AS per the survey records. the nallab in SY No.24/10 and 22. SYNo. 124/1 and Z2, 

SYNO.124/1 and 124/2, which is found to be in the middle of the buildings unaer 

Construction, has lost its flow as per the present factual situation. 

2 

3 

4. 

AS per the survey record, the width of all these nallah is 1.20 m. As per the survey 

record, the measurement of its depth is not available. 

As shown by the Symbol on the village map, it starts from Sy.No.24 and goes througn 

Sy.No.23, 120, 122, 123, 124, 125 and joins in area Sy.No.13. Similarly, another series 

starts from Sy.No.23 and joins the Nallah going from Kannamangala to Kadugodi 

through Sy.No.22, 25 and other survey numbers. 

The area marked in blue on the survey map is the original and hissa survey records, 

which mentions about the nallah karab the record shows the width of the nallah is 1.20 

meters. 

5. In the map, the length of the nallah to the north of Survey No. 22 is 100.0 meters and the 

length of the nallah to the south of Sy.No. 22 is 100.0 meters, the length of nallah in 

Sy.No.124/1, 124/2 is 70.0 meters, the length of nallah in Sy.No. 125/ 1, 125/2 is 70.0 

meters, the area left empty is for the nallah and its buffer zone. 

6. As marked on the map, Sy.No.22, 23 and 124/1, 124/2, 125/1, 125/2 are the areas left 

vacant for the nallah and its buffer zone as per the existing land condition. Its width as 

per the existing location is 30.0 meters but now the nallah is not flowing through as per 

the existing land condition. 

7. As per light blue colour marked in map of sy no.24 nallah karab is 0.01 kunta, but there 

is empty land where the pathway passes through it. 

Iranslated o 

Typist (AAB 
City Civil Court Comple. 

G Road Bangalore-5600, 
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O. he area marked in green of SY No.23 on the man in the order of the Honorable Depuy 

Commissioner of Bangalore Urban District vide order No.LND(E)CR/170716-o 

20-08-2018 for the diversion of the road and pathway area. 

9 HS marKed on the map, the surveyor has submitted a report along with the map statin8 

Tthat the current land condition in SYNo.23. 22, 124/1. 124/2 is an area wnere 

construction is in progress 

T respectfully submit the averments stated in the map and report prepared by the laluk 

Surveyor, the same has been attached with this letter, and the facts which were not relevant to 

the case of the Hon'ble Green Tribunal. 

Iranslated o 

Typise (AABI 

City Civil Court Comple. 
G Road Bangalore-56006 

Yours sincerely, 
Sd/ 

Tahasildar, 
Bangalore East Taluk, 
K.R.PURAM 

9



10



11


	8dbb97d31a5a9d0db99b14bbf11481f6966b5d557a54c4068a0bce1f8a6db49c.pdf
	8dbb97d31a5a9d0db99b14bbf11481f6966b5d557a54c4068a0bce1f8a6db49c.pdf

